Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 03/09/2026

(2022) 11 OHC CK 0172
In the Orissa High Court
Case No : Writ Appeal Nos. 280, 281 Of 2012

Headmaster, Chandan Nagar, Kendrapara And Another APPELLANT
Vs
State Of Odisha And Others RESPONDENT

Date of Decision : 21-11-2022

Acts Referred:

Citation : (2022) 11 OHC CK 0172

Hon'ble Judges : Dr. S. Muralidhar, CJ;M.S. Raman, J
Bench : Division Bench

Advocate : Jayant Kumar Rath, D. N. Rath, Budhadev Raoutray, Biswajit
Mohanty, Sameer Kumar Das, S. Rath

Final Decision : Dismissed

Judgement

1. Mr. Jayant Kumar Rath, learned Senior Counsel enters appearance for the
Appellants in W.A. No.280 of 2012 along with Mr. D. N. Rath and associates,
Advocates. The appearance memo and the Vakalatnama filed to that effect are
taken on record.

2. Mr. Sameer Kumar Das, learned counsel enters appearance for Respondents 7
to 10 in W.A. No.281 of 2012 and files Vakalatnama, which is taken on record.

3. Mr. S. Rath and associates, Advocates, enter appearance for Respondent No.8
in W.A. No.280 of 2012 and files Vakalatnama in Court today along with an
unregistered I.A., which are also

taken on record. The unregistered I.A. be registered and numbered accordingly.

4. While copies of the affidavit filed today by the Standing Counsel for the State
have been served on learned Senior Counsel appearing for the Appellants, the
same have not been served on learned counsel appearing for the Respondents
mentioned above. Needful be done during the course of the day. The affidavit
filed by the State is taken on record.

5. List on 17th January, 2023.
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6. The interim order passed earlier shall continue till then.
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